
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

21.07.2009 

OA No. 149/2005 .-

Mr. P.V. Calla, Counsel for applicant. 
Mr. Gaurav Jain, Counsel for respondents. 

Learned counsel for the respondents has placed 
on record the copy of the minutes of the Se,ection 
Committee held on 14.02·.'2004 and 17.02.2004. The 
same is taken on record. - - ... 

Let the matter be listed on 13.08.2009. 

-1fLH1- - _ 
- ~ ~ ~~ 

(B.L-. KHATRJ) 
MEMBER _(A) _ 

AHQ. 

13.08.2009' 

OA No. 149/2005 

. \n}n,Jh ~ 
(M.L-AN) 

MEMBER (J) 

Mr. P.V. C:atrai Counsel for applicant. 
Mr. Gaura_v Jain1 __ Counsel for respondents. 

Heard learned counsel for the parties. 

For the reasons dictated separately, the OA is 
disposed of. 

(B.L.~RI) 
MEMBER (A) 

AHQ 

(M.L. CHAUHAN) 
MEMBER (J) 
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CORAM: 

IN THE CENTRAL ADfVliNISTRATIVE TRIBUNAL 
JAIPUR BENCH 

Jaipur, this the 13th AUgust, 2009 

ORIGINATION APPLICATION NO. 149/2005 

HON'BLE MR. M .. L. CHAUHAN 1 JUDICIAL MEMBER 
HON'BLE t·1R. B.L. KHATRI, ADt·1INISTRATIVE r4Et4BER 

R.D. Meena son of Shri Murli Meena1 aged about 48 years: at present 
working as Statistical Investigator Grade III, scale Rs.SS00-9000/-, 
Office of· the Director (Northern Zone): National ·Sample Survey 
Organisation (Field Operation Division), Jaipur, resident of Quarter NO. 
40,. Type III: CPWD Quarter,. Nirman Vihar .. Vidyadhar Nagar,. Sector -

· 2, Jaipur. · 

..... APPUCANT 

(By Advocate: Mr. P.V. Calla)) 

VERSUS· 

1. Union of India through Secretary to the . Government,. 
·Government of India, Ministry of Statistics & Programme 
·Implementation~ Sardar Patel Bhawan, San sad Marg 1 New . 
Delhi. 

2. The Director General/CEO, Ministry of Statistics & Programme · 
Implementation, National Sample Survey Organisation (Field 
Operations Division), Sardar Patel Bhawan, Sansad Marg, 
New Delhi. . 

3. The. Additional Director General, Ministry of Statistics & 
Programme Implementation, National Sample Sun;ey 
Organisa~lon {Field Operations Division): East Bock No. 6,. 
Level 4, 6 and 7, R.K. Puram 1 Ne:w De\hL 

4. The Director (Northern Zone) 1 Ministry . of Statistics & 
n .. o ..... amm-· Tm""' 1 ""me-~-'"l"o.... N-~,·on'ar s---·- S"'"''S" II Yl 1111 C .i.l '!.IICI I IU,Ql. 11 1 I Ql. I I Cilllf.IIC UIV y 

Organisation (Field Operation ·Division), 70/149-1541 Patel 
marg 1 Mansarovarr Jaipur. 

5. The ·Joint Director1 Ministiry of Statistics & Programme 
Implementation 1 National Sample Survey Organisation (Field 
Operations Division), Rajasthan East, 70/149-154, Patel 
Marg llfl.-.ns~'"O"'"''" J..,;·pu··r · l't 1 r 101 r;u vaa, cu • 

6. . Shri Upendra Kumar Saxena: Statistics Investigator Grade II, 
0~,-, ot: ,o: ... .a. o:r--""-.. 11":n,·st .... ot: S'"a'":-.a.:.:-... o. 0 -o .... --mm.6 Ill..<;; I .J IIIlo I Cl...t.VI 1 1"111 IY I l. l.l;::)l.l\ .. ;::) U 11 y1a11 oc; 

Imp.lemeritation, ~ational Sample Survey Organisation (Fi.eld 
O .......... r-.+-io ... '"'"lu1S10 ... , o ... ; ...... th ....... Ea--~- ""Q'-i49 1 1:'A p-.+-""1 !1!1-. .. g f.IC Cll.l II IJ VI I 11) 1 r'\.OJQ;::) I Qll . ;::)l-1 I / J.. -J....J"'T 1 QI..CI J•IQI I 

Mansarovarr Jaipur. 

. ...... RESPONDENTS 

rsv Advocate : Mr. Gaurav Jain) 

tDti' 



ORDER(ORAll 

The applicant has filed this OA thereby praying for the following 

_reliefs:-

2. 

''(i) By an appropriate writ, order or direction direct the official 
respondents to absorb the ·applicant on. the post of 
Statistical Investigator Grade II (Superintendent) 1 scale 
Rs.6500-10500 from the date. when the person junior to 
the applicant was abso.rbed with all consequential benefits. 

(ii) further by an appropriate writ, order or direction direct the 
official respondents to include the name of the applicant in 
seniority list· Annexure A/1 at appropriate place in . the 
cadre of Statistical Investigator Grade II· by deleting his 
name from the list of- officers absorbed on the post of 
Statistical Investiaator Grade II (Annexure A/2). · · · ., . " . " . 

(Hi) Any other relief to Vvhich the applicant is found entitled, in 
the facts and circumstances of the present case1 ma'y also 
be granted in favour of. the applicant. 

(iv) The Original Application may kindly be ·allowed with costs .. 'i 

The case of the aoolicant in this ~"'s reaardina his absorotion 
I. I - - I 

on the post of Statistical Investigator. in the pay scale of Rs.6500-

10500, for which purpose persons in the pay scale. of Rs.SS00-9000 

were made eligible. The grievance of the applicant was that c;ilthough 

the said scale has been aranted to iunior officials to the aoolicant but .., "" .. 
the same has been declined to him. It is on the basis of thtse.fac~ the 

applicant has filed this OA the.reby·praying for the aforesaid reliefs. 

3. · The claim of the applicant -was opposed by the respondents. 

~owever,. during the pendency of this OA,. the responde~ts have placed 

on record the order dated- 15.01.2009, which was taken on record. 

Perusal. of this order reveals that the Committee examined the 

suitability of the applic;ant and one Shri Rajinder Kumar1 b<?th regular 
' . 

Assistant Superintendent of Jaipur and.· Karnal respectively for 

absorption and appointment in the Subordinate Statistical Service as 

Statistical Investigator Grade II. in the pre-revised pay scale of. 

Rs.6500-10500/- with effect from. 01.05.2005 and acco_rdingly they 

were recommended. for absorption/appointment with effect from that 
' ' ·' ' 

· date. When the matter was listed on 05.05.2009, this Tribunal passed 

- the following order:-
'</ 
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"The main case of the applicant is that he was entitled to 
scale of. Rs.6500-10500/- w.e.f. 01.04.2004 on the post of 
Statistical Investigator Grade II. The grievance of the applicant 
:- ....... a"' -··-a... ~""' ..... -..~ .... ~--be-n -x'"--de ..... "o h:s "··-:- .. s ~~''"'e""'---- "",... l::l> 1.11 I. ::l>UI..II U'CI.I'CIII. ua;:, C I 'C I.CII 1.1 I. II JUIIIVI VVII ICa::l> IIV 

such. benefit has been granted to him. 

The re.spondents have filed reply. During the pendency of 
this OA, the respondents have placed on record a· copy of the 
order dated 15.01.2009, which has been annexed with MA No. 
121/2009. Perusal of this document reveals that the applicant 
has been granted aforesaid scale w.e.f. 01.05.2005 instead of. 
0 ., ,..4 ..,004· a~ -u-h ... h_ -r,·evan-e -f '"h- ---llc--"" .._ __ been J. • U • .!. 1 · ::l> ::l> '- I. II:: '.::J I'- . U I. II:: a 1-' jJ II a II I. · II a ::1 I 

substantially redressed. A.s can be seen from Para No. 3 of the 
order dated 15.01.2009, it has been mentioned that . the 
Committee did not · recom.mend the. name· of the applicant for 
absorption and appointment in the Statistical Investigator Grade 
II of the service when the matter was examined by the 
committee at the time of initial constitution of service . 

The respondents are directed to produce the relevant 
record of the committee vvho examined the matter at the initi~l 
stage.'/ 

4: ·when the matter was listed on 21.07.2009: the respondents 

have produceq the minutes of the Selection. Committee held on 

14.02.2004 and 17.02.2004. Today: learned counsel for the 

respondents· produced copy of the OM dated 30.07.2009 1 which has 

been taken on record. Perusal of the minutes of the Selection 

Committee held on 14.02.2004 and -17.02.2004 reveals that the Bench 

mark for absorption/appointment in the aforesaid grade was 'Good'. It 
~ 

is further cl-~:~;~ that respondents have considered more than 800 
- Ltv . . 

persons out of. which only 11 persons including the applicant were 

found 'Unfit'. The report of. the Selection Committee further r:eve.als 

that the cases of 6 persons were deferred due to some clarification/ 

adverse entries in the CRs. Further1 from the perusal of the letter 

dated 30.07.2009, it ls evident that when the matter of. the applicant 

was considered by the Selection Committee held on 14.02.2004 and 

17.02.2004 in which the applicant was declared 'unfit' for promotion to 

the post of Statistical Investigator in the pay scale of Rs.6500-10SOq, 

. the ACRs of the applicant was considered and his overall ACRs grading 

in each year is as under:-

~v 
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lv..,....... 1 

I • -"""· I 
I 1998-1999 '1 

1 1999-2ooo 1 

Average 
Good 

I 2000-2001 II Average 
I-.,.....,.., ... -.,,..,.,.__., I 

'I LUVJ.--'UV.::.. I 

I 2002-2003 ,I 
Average 

<----~ 

Average 

5. Thus in view of the grading of the applicant in the aforesaid 

term[ the applicant has not obtained Bench mark i.e. 'Good'. Thus in 

view of the material placed on record 1 no specific finding can be given 

to the effect that appncant should be absorbed/appointed with effect 

from 01.05.2004. It ls. however. made dear that in case the aoolicant 
J ,. • I. 

is stiil aggrieved by his non absorption with effect -from 01.05.2004, it 

will be permissible for him to fiie substantive OA thereby taking all 

permisslbie ground in view of subsequent material_ placed on record 1 

which grounds the applicant could not have taken in this OA. The copy 

of the Ofv1 dated 30.07.2009 and the minutes of the Selection 

Committee hehi on 14.02.2004 and :17.02.2004 have been handed. 

over to the learned counsel for the appiicant. 

6. \Nith these observations! the OA ls disposed of with no order as 

to costs. 

(13.l~ 
- aa~t.,l! .... !!;l"'o ,A, 

••• a;;.1•a or~,;;n._ \KJ 

AHQ 

{MJ .• CHAUHAN) 


